TR &, §.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

IT.5.-21.TA.-37.-26112024-258922
CG-DL-E-26112024-258922

HQTETI
EXTRAORDINARY

AW | |—EvE 4
PART Il—Section 4

TR & THTIAT
PUBLISHED BY AUTHORITY

H. 194] TE Reeft, RaTE, TAE 22, 2024/ FTFE 1, 1946
No. 194] NEW DELHI, FRIDAY, NOVEMBER 22, 2024/ AGRAHAYANA 1, 1946

THT HATAT

1L

T feeett, 21 TawaT, 2024

Fr.f7.8m. 194(37).— sufafer =1 yrew, stafq o grast a1 S sraforg yeeae safafar, 2024
AT TEHT o TAT HATAT GIT H1.19.37T 54 (1) T 24 JATs, 2024 F FRT AT & TSI AT,
AN 2, G2 4 ¥, ITH TATIAT g aTel AT T SIRIAT 3T TATT AHT FLF g, IT a0 F A6
o it srafer 3 S| § 03 O i & 36 ATSGAAT H1 FATAE FIA aATAT TSI 0] TIAAT STar Hr
ST FATE T2 fF, THTIerT o = o,

3T, ITh ATIAAT FT SAATHY FLA ATAT TSI AT TTAAT AT HT [0 AT a1 A¥ ATFTF
FTETSE I¥ 28 IWTEd, 2024 FT < Afeq a1 9% 28 3ed, 2024 Fl IuAsd F05 T8 AT T T
THTATE 9511 § AT 28 37ed, 2024 FT THIAT g T

3ie, sar & fAfAfde safa % Jiaw am st 31 g@mEr W a9 g0 FEn G @ en
BTAAT FE FHTETT TR FEEET §0 01 arr 27 Faway, 2024 g7 3967 39T &9 § Hdem fFar
T

A, AT O FrEaAr 97, 319 AIqg yaud Faw, 2016 F F=w 15 F arg 9fsq grawr
asrferfaae, 2006 (2006 FT 41) FT 9T 348 FIRT W& ARRAT FT TART FA gU H51T TLERE & ATHGT &
Referiaa Safatet aamar g, S&id:-

7531 G1/2024 1)
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—

Hierg AT 3T IA- (1)

2024 %1

AT |
AT
T ITTEATERT T &ierg T8 0 Frae! ais o8 ATAL Taga ITfafe,

(2) T TSI | Ik THIIA Al A T TF g0
AN T - T ITTATEAT IO BTAAT T SATTARTT HTHTSAT o6 HTAL AR i
qRATITT- (1) 27 Sufafeat, § ST aF & g9 & sr=qe7 s ferd 7 27, -

()
(=)

()

(%)

(®)

(=)

(1)

(&)

“srferferam” & graet srferfaem, 2006 (2006 T 41) wfenm g,
‘ST T IO el TS AT g

"IUTT AT FETETHT AT T | IYAAT TAT afi=1 & (AT &7 <%, owd =g i
FALA, WAL, ‘A3 FAT I<h ATHIAT ST FaTs, OTET, SgAal, qhel 6l S,
TR (¥2T), T I, TSI AT Fie-gie ol UH o7 Aq1AqL AT g, e sia-
FAFUTNT AT F Torw S FUT Tt § AT Al hAT ST TehdT TSI
&
"TfrY TT ITATEF" FT dgl o NI ST S AT Jae= 7w, 2016 F =7 3
F 37 9w (1) % @< 8 ® far T § 3% qew FEEET AfEET g1 aHT-T9T 9
srfergf=a #1E s sraforg IouTad g

"HUEI" | AIIAY IeATSHh F HIG, UL A AT AT A T H I AATAT
ST TAT ZEAT AT

"HEAH ITTARTE" | TS T [T FIAF ATAHILT AT I8 FIT ATTAFT Fle 3
=R st §;

"TfRrTor S feredw sraforg” &1 agT otk IR S AT 3w feresw aruforg
79,2016 & 7w 3 % 37 79w (1) % @< (1) # 39 foear aw g;

"FEg A" ¥ TR IRET F 9THA AT SEE AN A T IHY 9T AT Fe 912 qF
TR ATEsti® T AT g TAT 37 ITETIAT 6 A8 H w0 fiT Iqeierd
AT, TIEST 3T Fdl AT ATHA &;

"HTHETIE Ty S ar" |/, TUTRAT, 9IS 7 UH AT TEE At IRE &
TTeT A7 sTferarRr, Of #, g oo aRE § e 9 9 92 & hA a1 g
TRt T ST AT AT AR & IET § g AT § 319 AT F WS R qeAH
STTErRTT ZTRT STTershd TRl T 9y § ST $iiY srefera seror giaer (T za+
THE TATT TATT Hgl AT 7) ATHIT &;

FeAT YT ZASAT" F STE ATTAY TIAT H ITh G F o7 TS AT ITHh g FIh
STIHTOT AT ATTAHRAT FTET T AT TAT ZISAT AT &5

"gRE" ¥ aIE F FHETE T FHT TG FT S AT AT IT U i 1 gREm
A 3 foro a1 grer fAeges, wTiaeRa AT SIErH S o=y =utee AT T w7 oo zaE
FT AT 9I€ GIT &l 7T WITEFd, ATHHOr AT SAATqem<t g yae fhu v et
ATEA | IH STHT FHLAT AT 8,

"S- e FT FET AT T S -ufIre (were) e, 2016 F w3 F 9w fAew
(1) F @< (3) ¥ 37 g mam &;
"heEE FHFUFeEY FaY0 " ¥ IIFHRd 319 AT F T F o RBerea &

TS T TATAT o J RAT W@ Frelt U rfeRerett gefie e g a9t y=ed &
T ey Ttaefier ff w8 aar g, S Jrarser siawor 2o FgT ST T,




AT [—ETE 4 AT T TOT9H ; STETETIOT 3

(@) "FET" H A IUATEAT F AT TAT WiATUg THEd At siw Tad atrafera e
a1 ST TR AT A oft s srafore uard, SRR of srfke, SeE, Tt o
AT TATE, FLEAT 3T FAT & [oIT JTET T GALT I AT ThdT g, AT &

() "FET AT | TRET U T U &2 AT @ T fome wET Ry, 3, e,
TUR AT A9 T AT T, T, S, g, ST AT AT AT TgA ol HATEAT 21 AT
TRET ot IT ATES=H T 9T FST STAA, T@H, T ol SATATT adT AT TTAT FeAT
AT

@ e T wre of st Gl oft aee, 3 qfE s R e o Ao
SfRraRTel T T 2T 8, At

(@) AfFanit & S g FF s g, R s a3 wew ar seew Gl wnr ar saternr
IT FoolT FT ATAT AR AT THH % THT F T STANT FLF AT H8 Af<h T
orTferer 2, st ¢

(F) "M FAET T Fg TEHAT AT g e 3 oy & Y A9 AT IR ahe
FTAT AT FATE SATAT 8 TAT THH T4 Tt fF onfier € g safere afaq $av ofF
Fgl STaT &

(#1) qTas e T ¥ SFdT  STANT 3T ARSI o (o0 FIE GAT €14, FTg g S=av
FIRT ATEqd | ITANT FoRAT ST AT 8T, A9 8;

(@) WSO {3 AU FT SEATE "uTa T Gfa § Ry S afina g Rea gt
AT, TNTATEe el SETT L3l AT TATF el | a7 699 &l

(T) AR FHER" F S AT F UL AT IH g AT O FraAT & | Avforar i
RS 6 70 IS IT 86 g WIS ATTHRT0r g7 AT =t i §;

(F)  "ATHA A ITETEAT T IUTTG ATIAT ATHIT B;

@) "ITETHT B AT T T HEAH ATIARET F AT AT AT AR FRT 3 AT
AL, TATS, THERIU S e qaref & o quf o ifds anrd 7 @ #3949 &
T srafere SeaTeel IF FHT-HHT U dTE T AT e AT TH1 AT &; oY

() "GTeAT Tt & T sriE ar [ srfereer A A st A e ffamr ar
HTAS (A ITHT 6 THLGATLT IT IHb T Fle T AT GAT €19 g o ¢ IS FeolT

TEl &, AT 25
(2) I 957 3T ATHATRAT g TEH IR T 98l AT AT 8, SHET a5l o gRI ST et
Ffarfaaw, 2006, 319 AT Tae= 7w, 2016 TAT FHT7 37 Fredw safore yaaw =, 2016 # & 12
AT § 3vg AT AT 8

AT 2
ST ST FT TAFIOT 3T TTAHE A=T0r

4. T I 316 ATTAL AT TAFIOT 3T GST- (1) THT AITAT ITHTEHT T TG Fdeq T o6 o qT
i T g €9 8 A a3 A9irg w7 AT A0 § qUgEr Y €S #iY,
FT:-

(F)  FASI-SAFFRGT AT @ AT,
(@)  SF-rEEIiE AT AT rafory;

(M) A IREFEHT AT ¥ TH T U FETEET H STHT FHIAT, 3T 91 5T 997-
THT I AT 29 % T TIaRd ATTAL Tl AT d T TUgHRAT EDl
=TI

(2) AT T AT IeATEH Tl AT T F e qTer ST AT FT A F200 H TAHIT
TAT HETXI FIAT T, STATA:-
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)

(13)

(F)  AF-FATFHTONT T TET AT,
(@)  SF-AFHRIOT AT AT AfAY;

Q) TEFEHT AT FT ITLH TR AT JIFFT ATAE T q1E G THI-HAT
Ay game T & HaTT g7 IITSEha Sraiorg S A HaHor & qrea o
TTTErsha STTTATE THER0T AT [HqeT qIaremsii AT STHT Hal & qiaT|

TR ATTAT F WSRO & o0 SF-TaFuviiT SqfOg F HSTaMET &1 W g4, A94-
SFAFYNT AT T TATAL F FHZTETAT T AT ST T TREFEHT AL F FETIAT T T
AT T

aeft STATETT FEATOT 3T TS S a1 F 9T ARG § IcqTaehl g7 Jd I¥ T19rg
T AL GIATET F30, TIFFT AT F FAZU o oI STERT-SAT =0T 6l AT FATO,
fareire T aTeafT 7 TTterRa T S arer AT TTieed REreehe Tieram 3 aret w1
T

STl T AT gl, SAF-ATFUVT Fg FT THEHOT, T A [Haee 9w & dax
FAISIIET T FAF-FAI=eor & areaq & FBFFar STuam a9 dafay =, are g [efoa
TAre HUEHAT AT ATHFL T J=1= T sroam

T Srea AT 3T 5,000 AHIET H SATer® eIhel aTell HeAT0, a1 % aref AEiar
ITATERT GIXT BT TT SAATAL FT TAHLIT FATHT F; TAFHT ATTAE F AU g AAT-
AT AU T AT Faruar, Raretre T it wifgsa g=7 S\ arer ar afdsa
Rramefarer s e et &1 =i

auft greer ST YELT dTe % 9T NIERT § S 9% T FT TG0 qEfed HT,
TIFFHT ATTAY % FAG o ToIT S-S AL Hl Fohe 9703, RATSRme T Frafy it
STTershd HET A1 ATl AT ATIAha AT ioher TiHaT FTT aral S /1T

Tl AT 2ARE, FH T FH A9 H14 a9 T8 Tgell AqqAT H (A A8 TR FIF & dard
AT A1 F AAATT AT Aidsw & F giua 60 &5aT 4 sqem, B o sm o ar o
AT SATRAT Al THGT FLd gU THTUG AT HIAHH ATIITOIT Aal HT 3T UAT 2AT<h I7 UH
TG & AAISTH AT T AT(AL FT TAFIOT AT FIMT TAT ATE T A1 a1
TAGT IT ATHIOT T JHFFT AT HIUT

T TAeEAT AL T 39 TRl 6 AHFIGre I7 Ji€ AT G Iqaed FT T
qTSF AT FHTATAS AT ST AF-AAHGINT LT ATHAT § G qLrh & 9T S1aT &
Y TH SAoa-AaHUT T AT & AT(AL % o7 T g0 FETEE! H STAT 1T &

TAF FETAT 09 FRaTRaTi S @rer rafore, sy (Redseae) wie, 9, #+1, 1T,
ATRAS & G, AT TAT T, FioordT AT Fel  IAT TAFHT AT o FST07 % o
SOIH IS TERIT T UH STAT9rE 7 a7e T TAT ATei=a AL W =Z°T a7 FHieA?

T ATET H STHT HLT

ST o IATEH AT TREAL | I FNATHT ATFAL FHT TREL FTHT T2 3 TRE |
AT WG FAM AT e R THI-THT T AR [l Jqae sqar [Hue™

FIITI

T TEHEHT AT HT AT AT SITOAT 3T T STqfqY IeqTaa ZIT 26 q1E AT
THE G ATTEFa fordl o= STfsaer a7 980y Isd 99 A7 ATy Osd Jguo
=T 7S EIT WTTersha U ST99rg & H§Ugv oy a9a-g87T 9¥ fJU 71U sratess g
T T T SATOAT, 7 U 79ferg 71 e dugr % foro fsrew fru v s § ggrry
ST TR AT HETY 57 Tgu Q=07 a1 gy =efera Gt srqam o smoam)

THTT T foede oaferg weagw [Haw, 2016 F ofefiv Suafed e A=Ei 37
fareaw srafare v eremr | seTha T ufeg BT smoem)
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(14) T ff sqo=ia Sa-ffrar swfee, S-aufore, aREFens wmEe T stentis

AITrT T 31 AT F qrey WS 78t BT S o7 U srafere 1 Aaee agtEr
(Feeror) srfafaare, 1986 (1986 T 29) F ULl TAT I Tef= =10 U fFgwy =27
[EIEREIERGCIERERIRC ]

AT TASE@MI T Foe & 9 T o aREw % Yos SarHt a7 stferanir, S et
T FTfortsa e & aRumHEsT J3ft aTed, ARl ST JEEEET i & IcATed
2, Ive U T9fery oo 7 |7, Ta=g Rufa § Gugia # AT gnm qur 2w vk ARy auw
I AT G a9 e 9¥ 26 YA o (o0 {20 0 SU0r arg &l §i97 ST

g o U Sroferg & foret T ST ariae oTafere & FETa § Jgl STAT SITUAIT 3T
TH TR FT ST I g 2l

7% ITUTET TAFFA AT-ATHUVT 319 AL H G Al a47dT & qT TH IHb TRET %
HTae eTRa AT SO ST a8 & FHH AT a8, IT7 HST ST arer 7 FI10e
HUEHAT AT UH FAT Tgardd Aq-TTHUIT AqIAT Iqd FIA a7 (A {ag AToregh
Saaraet & forw sraferg % wew % forw R v yew aea § e Refadr giataa &
STTUST, ST o6 a7 g aRT-98yT 9% e = Har S

eI 3
STE ST1AT FUZT

ST AT T FUZ— (1) 3 AATAE Fae a9, 2016 F AT |, I 6 Tl &A1 7 AT,

TAH ST ARMOAF Feqdl dfgd Tods =97 § 2fqd g 9% AqiAL THAN g T-HT ATHT
TGO T ST TATI A TOTTAT I € HUGOT TUTAT & | Tehiha Feh Tcdah T STHT TAFFd 16
AT F FAZUT T FIATTead AT U

THF AT | ST T Fd gq, & AAEy a77 wffe a6 ST =i 39 &85 +
ES3eT RN AT A1E il dadTEe T THRIAT FHar o

LT TR AT HAZT T THF I 6 F 9T 11 97 7 faa Frar srowm

ST TATAAI, AT &30 i THIAT AT ThET o7 HEAR T IcATEH! & AATAL
TGO T FHA FTHIT: TTd: 7 a7 F Fr9g< 12 9 T gl

T, FEATAT 37T ATIOTISAF THRSAT AT HIGF HI HST S0 |
T AATAY ITATEHRT & AATAL ST AT F FAGT 0l AGEAT il ST, ST FATAL FHT F9-
AT TS 2 T2 2
Tqostl, %, B, T, TRT 3T Feelt a9 | aforg 319 oty &1 faq-gfafae sramw o
EDIESRER RS I
TTATHT TAT IATH AITAT T AT F UHHT F0h qo7g H Mg v a1 a1 aw 3@t
BRCERERIBSILT

T 3T Hes(l Hel, TIE AT AGAT dTSL, AT SN AT IJSATT TN F SAF-SAFHu 00T
AITAY FT ATTFHAH START FA 3T UG ¥ TATe T ANTT FT FH FLA F o0 UH
AT T I & h (T GETAT IT STATT FHIT FATUIT TEf & T AT I+ grav gl

AL | AT HT AT GeToiT ITATUE G 37T, TS STTATIANT ATETSH o LT UAT
FIAT ATNGT Gell, AT FHH il AT F (o0 IUH qLeAT & AT Aot gefonT Hr
ST

AITAY ICTEH dTE AT AT TTTerFha AT FUgRAT FIXT JATT SAer-Teoqs 1 R
AT T STOAT JIaFFd AT /O F o et gl

Tg-HISTAT THAL, ATTEHET, TSN FIForad § JUAFhd AIIAT F FAq FIX T TAT
griaeRTY g et Bt st st worme & wfaa frar s
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(22)

(23)

(24)

THT-AHT 9T FUF STER] T ATEAT & =99 % o SreniRehr f afafda sraesrarst
TAT TR =T AT &A1 § 7T ST

sfer-feeaw T gregifcrs =9 § F=nfo givw agq ARy duar ar g o aregat, S
ST-AAFTINT T oia- ATHIUT AIFAT F T T F T U I AAT-3T FETEEL T
FEEAT T §, Tl AT HULO o forg qara Forar sroam

AT FUGHATAN FILT AT (LR[S (AT TAT TAATIOIT STHLOT, T AT FIA AT 7T ITLhH
i<k, OrEH eaf F1 &% JAq0a & ATF q1 21, TINT § AT AT T AT JITAL FUZ 9T
FRTTAT ST

e AT SAterg=a I AL TEFdl a1 TAF TTAHE U0 A FATS alad & oy
AT AT (T2 TAT) SYSTAT it ST

e T T8I &7 F FIAITT AU EE (STAY) AT AN GAAT STOTAT A= ST §
T AW o YT 79, AW T0, TATeT I, I 9% T r a9, dfay e &7
e = & sifaw a9 =1 3o FoRaT STom

e AT AT T AT FUZHAT TAH Tl § T ‘AT’ AT [F 92 F21 +
FRarfeat w1 RS @917 = =9 g &1 @9 3o F o arafes Swger qur gars
FATAL T THT-ATLOT IS AT FATUIAT 37T VT SATHHIT TS 0l dadTee 92 S AIATES =l
ST

TR AT H, ST el foaw A1 ared gRT "aT WS A9l 40 o1 @i, dgf "ered
SO &9 {afgar arg a1 gresiierd &9 § §91ad g% digd Sl JleT ATd
F2L AT AT aATq ot Sro, 5|e 29 & &6 gu Mo Ud g9 S99 & o & ofen-

T FETRTAT T G121t 2

TET T HHT AT §, STt faatear arge a1 freft off Sugs e At g 941 Y& T8t
FT ST AT, AT AT et T AT FRET 317 T &7 STIRE STERY qATd (ohaT ST

BTET, HRLT AT & ATerAT AT A1 gt (A dT ATg AT TLFT AT 7 THL FT A5 ITIhH
AT AT Tl 9 Tl g, qgl HIgedT IT AT & A HaH €1 92 giaer f&gar v Mo
FLh GUZUT ATET T FohaT SITUAT 37T AT T Zod¥ AT FTEAL AT I T HdT T@T o
ST SfAre 3 WA F 7T AT F ATHA i T FA T TATE § TAIT

THT FIEOT TOTAT 6 Fo7 SHa-A1oft =T 98 9% SR sl SITUAT Si¥ 1€ i dadrse 9
AIATS T JTUAA

TAF HY Tg AT FA gq SFHE R & s T ger stafere sfafea s o
TUEHAT [ T&TF FHY [T 47 2|

TH AT | q9Ta aAter feuw, faafgar args, R qo v fred &1 #rg off T2 a1 Faw
T F BT AT UHET HT 3 Rt o177 &1 S gaATal, Gof &1, 88, FETamE AT
ATl & SATTAT THRAT qG1 FdT|

(25) A AT TEF ATIGrT ITAFA AITAT FUgHAT TAF: A H Gt T AT 991 F 319

FITAT T ATATHF TUZIT FA F (o0 ITALETAT g
JATT 4
B EINEEIR FRIRER ]

T SeTRor Tt % B AT T W (1) T-HT TR TG 7 10 3 eaforg
T AT FEOT 9T, ATETas WSl TETeMl A7 thaee IT HIETed o T9ET a7 a1 g0
o e % foro ARy =t 92 & s s

(2)

T fadtae ST TEl U SenT-aen W & forw @ gu, fafatde & g, Aefetea

FHadAT ZT, AT
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(9)

() AAT-ATFUVIT AT T@T AT,

(4)

®)

(6)

(7)

(8)

(@)  SF- FFERUU AT AT Tafore;
(M) A TREwEHT A9
(3) TS gTT HIHITha & | TIFHA ATTAY STA 2 AT [ et &1 SuanT
Feferfea b= o G sromm, sraia-
(F)  SF-AFFRUCT TS F forg g2 3 m;
(@) ToE- AR e F forw e am;
(M) A TREwEHT AT & 1T T M

I AUTE Teed a8 2016 & IUafad dqam = are &= T F 39 Jufere &
HEO qT faaeor 2 AfAfEE amat &t afqard Faw wifET qor o= fFaw fGer * foo
AT qHT-A9T T AfSgEa wam, Sreg & f@Er G fe ar sofae & fEe |
AT ST AT GUZ 69 gl 3T AT Taf9re Iearaent &l ST I FHAT R

TS TG AT IT ATSTHGT FATTFHTOT F ATLAH T 3T (AT F AT TIAT T TG
UHT O & T RS T E-9T9 TEa=adT qT Ja31 dgl HAqTT)

e a1 Tah TRt it sfereor g g sereor fRar # ffesr s e ==
Iutaterat ¥ Sfeafad fAafesr T FHea< Iuess U ST

FETIOT AT T FAATOr 3fiT TamaaT foreft & § Sraforg Scames it AT JuT SIEEar 99
T AT | @A U Al SATUIAT 3T UHT ST FAGT0 ITATHT & TqHA vl a7 Irg o
TE | Tostre o st & 7 giataa v & sraferg &1 foee (Fivteer) Brar s s
AR AT G ATATAL & | | A5l 3 I

auft AraTaA FEwT ArHTadT, WL, FAET, AETE T ST aroregs® €It AT AT 790
eI A 78 SeHErT R & 3 o9 v § 9Rtea S E 9 3 Iaatedt §
RaTRT 47 % T g7 @) 0 qr6-oY oY el Rfd arer FETa= 93Td 9eT § 79,
e o gt Ioa afFeh Safrg =1 Frt=ra ST 36T ST &)

IS AT IqH AT TTEFd ATHFL AT =7 § T4 F=Ta1 A gATS ST IAHT HleTo[erra
T

T AN (FF-TFHU0T qafrg) gq REEtha F3- (1) 9 ATITFAGER qa e
FATAT 1 TAfdd < <7 A7 "REresien &g & fom FRfEs st &1 9ar oo S =
T AT I¥-9T TR AT THIT AT & ATTH F T T AT F TAFIOT g FHAT STTUT

(2) = AT FT ITH ATATATE RATSHT el T HEAT TS JT0AT

(3) IOHAT AT JT-AT ATHT AT(AL UG TOITAT 3 ATIOTSAF FEATAATH & TTH T (3T~
FFFIT Tferw) srafore =7 Faer geal twiea ‘RErsthe Fx § siafa B ST =i
T AT Fx Fael TET AT & ITH H|

(4) = F forg araeT gom 7 39 et R 7 e RErefEe I swfire & @ -

gt a2 ux 91 &, FaTeafa TTieerd Atswatst a1 I I gt & drg
STHT AT T 9 Tohd 2|

(5) =TH TANE & o0 Fagrt Ti® NATREET S § AqaTd ©&I19 9% qid TH/ET 997 UF
FTIET TATIOT FI|

(6) I AUTAY WEuA HEH, 2016 F IUGLT F ATET, TATRATT WTTerFd ATHHRAT TTTeHT
Ffarg =rEgTiiat, w1 Faer G s a7 sl et § femsfe T smfore &
e =T fesht & st g

(7)  STtersRa SATHeRat AT ITTERa STaTre =ragrey g Tt i age F37 gq gHhare il
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fafafde e aiEFeaT safare gg FeaT F3-(1) =7 TREFeaT afrg & Tgw & e
WWW%WW%WWFWW@W(WQH)%WW
ST | g e Of aqam uEr gEgr g are § eaa it st siv uE
sroforg &1 Tt =1 g8 e B srom)

(2) =T Torelt Ttersha sAf¥rerar a7 Rt Feam it A a9 saferg ITmasl § goaFd 7

TREFEHT AT FT THRAT FT Hl SFHERT < TFaT g 3T UAT J9(UY qeae g0
AT TREFAT Faforg Aoer gl T 9% & T § o ST ST

FAT 5
o1 aforg fit gers

Brer SrTfRvE A Zes- 2r s i gers Freert A & i o, -

(i)

(ii)

(iif)

sfore Y gore & forw sy arget 1 vEr O 7 Faw G s G v G gar
AT ol ATATALIT % | | gl ol ITC TAT ATgA1 § d1S G AATREAT & [AheT &
FTLTY T FITTFEL TAT HIGTE FqO0T w291 HT afertera fBro Sror;

TS FIXT T ASTIIT TIAT [ AT FeT & TATT Tl fad 9T HI7 SToar siw o=
AT % HETEE AT #hed? W@ AT 8, IHeh SATEITH o S0 il HT ATF-THS I S0,

SAETH I 3T T &A1 § UhAd JAFhd Sa-AaFHUT SAATAL Tl THERT HIAT SIE GTE
T, FTAT-TRAARTor 593 A7 UF TRt off e qiaeT €5 d& ehahe siafed (a1 STTuq,
S-SRI AU F forw, Sgr fF Ay g, ' 9w g (SAH-A15e) UH AqqiAg &
TEERTOT T TTHTHHRAT & SO

THEAT AoT-ATFI0 T AT FT Ffera Taehaor wef 1 fFetas denw & w0 a6
TETAT ST,
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[FT. 9. THEseqUH/2024-25]
Gad 9T, SIS UH, T STl TiawT,

MINISTRY OF DEFENCE

NOTIFICATION

New Delhi, the 21st November, 2024

o1, FTal ars

S.R.0. 194(E).— WHEREAS, the draft of bye-laws, namely the Pune Cantonment Board Solid Waste
Management Bye-laws, 2024 were published by the Ministry of Defence, Government of India vide S.R.O 54(E)
dated 24™ July 2024 in the Gazette of India, Extraordinary, Part Il, Section 4 for inviting objections and
suggestions from all the persons likely to be affected thereby, before the expiry of the period of thirty days from
the date on which the copies of the Gazette containing the said notification were made available to the public;

AND, WHEREAS, the copies of the Gazette containing the said notification were made available to the
public on the official website of the Pune Cantonment Board on and on the Notice Board on 28" August 2024
and also published in the local newspapers on the 28" August 2024;
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Solid

AND, WHEREAS, no objections or suggestions received from the public with in the specified period.
Hence, the Bye- Laws considered and approved by the Board, suitably disposed of, vide Cantonment Board
Circular Agenda No 01 dated 27% September 2024;

NOW, THEREFORE, in exercise of the powers conferred by section 348 of the Cantonments Act, 2006 (41
of 2006) read with rule 15 of the Solid Waste Management Rules, 2016, the Pune Cantonment Board with the
approval of the Central Government, hereby makes the following bye-laws, namely:-

CHAPTER |
GENERAL
Short title and commencement. —(1) These bye-laws may be called the Pune Cantonment Board
Waste Management Bye-laws, 2024.
2 They shall come into force on the date of their publication in the Official Gazette.

Applicability. —These bye-laws shall be applicable within the territorial limits of the Pune Cantonment.

Definitions. — (1) In these bye-laws, unless the context otherwise requires,—
(@)  “Act” means the Cantonments Act, 2006 (41 of 2006);
(b)  “Board” means the Pune Cantonment Board;

(c) “bulk garden and horticultural waste” means bulk waste from parks and gardens including grass
clippings, weeds, woody brown carbon-rich material such as pruning, branches, twigs, wood chipping,
straw, dead leaves, tree trimmings and such other waste, which cannot be accommodated in the daily
collection system for bio-degradable waste;

(d) “bulk waste generator” shall have the same meaning as assigned to it in clause 8 of sub- rule (1) of
rule 3 of the Solid Waste Management Rules, 2016 and any other waste generatornotified by the
Chief Executive Officer from time to time;

() “collection” means lifting and removal of solid waste from source of waste generation, collection
points or any other location;

(f)  “competent authority” means the Chief Executive Officer of the Board or any other person authorised
by him;

(g) “construction and demolition waste” shall have the same meaning as assigned to it in clause (c) of sub-
rule (1) of rule 3 of the Construction and Demolition Waste Rules, 2016;

(h)  “clean area” means the public place in front of and all around or adjacent to any premises extending to
the kerb side and including the drain, foot path and kerb cleaned and so maintained in accordance with
these bye-laws;

(i)  “community waste storage bin” means any storage facility set up and maintained by the Board or
collectively by owners or occupiers, as the case may be, of one or more premises for storage of
solid waste in a segregated manner on the roadside or in the premises of any one of such owners or
occupiers or in their common premises as authorised by the competent authority (hereafter referred to
as the dhalao);

(])  “containerised hand cart” means the hand cart provided by the Board or the agency or the agent
appointed by it for point-to-point collection of solid waste;

(K)  “delivery” means handing over any category of solid waste to worker of the Board or any other person
appointed, authorised or licensed by the Board for taking delivery of such waste or depositing the same
in any vehicle provided by it or by any other authorised agency or licensed by the Board to do so;

(I)  “e-waste” shall have the same meaning as assigned to it in clause (r) of sub-rule (1) of rule 3 of the E-
Waste (Management) Rules, 2016;

(m) “fixed compactor transfer station” means a powered machine which is designed to compact segregated
solid waste and remains stationary when in operation and the compactor may also be mobile when in
operation, which may be called mobile transfer station;

(n)  “litter” means all refuse and includes any other waste material which, if thrown or deposited as
prohibited under these bye-laws, tends to create nuisance or danger to any person, animal, environment
or public health, safety and welfare;
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)

@)

3)

4)

()

(0) “littering” means causing, putting, burying, permitting or allowing litter in such a location that it falls,
descends, blows, is washed, percolates or otherwise escapes or is likely to fall, descend, blow, be
washed, percolate or otherwise escape into or onto any open or public place;

(p) “owner” means any person who exercises the rights of an owner of any building, or land, or part
thereof;

(@) “occupier or occupant” means any person who is in occupation of or in possession and includes any
person who for the time being is using, any land or building or part thereof, for any purpose
whatsoever;

(r)  “pelletisation” means a process whereby pellets are prepared which are small cubes or cylindrical
pieces made out of solid waste and includes fuel pellets which are also referred as refuse derived fuel;

(S)  "public place” means any place which is open to the use and enjoyment of the public, whether it is
actually used or enjoyed by the public or not;

(t)  “storage" means the temporary containment of solid waste in a manner so as to prevent littering,
attraction to vectors, stray animals and excessive foul odor;

(u)  “sanitary worker” means a person employed by the Board or the agency authorised by it for collecting
or removing solid waste or cleansing the drains in the Pune Cantonment areas;

(V)  “Schedule" means the Schedule annexed to these bye-laws;

(W) “user fee or charges” means fees or charges imposed by the Board, through general or special order of
the competent authority from time-to-time, on the waste generator to cover full or part cost of providing
solid waste collection, transportation, processing and disposal services; and

(X)  “vacant plot” means any land or open space, belonging to or under the management of any person or
private agency or Government agency or Government department or public undertaking, which is not
occupied.

The words and expressions used but not defined herein shall have the same meaning as respectively assigned
to them in the Cantonments Act, 2006, the Solid Waste Management Rules, 2016, and the Construction and
Demolition Waste Management Rules, 2016.

CHAPTER I
SEGREGATION AND PRIMARY STORAGE OF SOLID WASTE

Segregation and storage of solid waste at source. — (1) It shall be the duty of all waste generators to
separate and store the solid waste coming out of their respective places regularly into three streams,
namely: —

€)] non-biodegradable or dry waste;
(@) biodegradable or wet waste;
(b) Domestic hazardous waste and deposit it into covered waste bins, and handover segregated

waste to designated waste collectors as directed by the Board from time to time.

Every bulk waste generator is to separate and store the solid waste coming out of their ownplaces into
three streams, namely: —

(a) non-biodegradable or dry waste;
(b) biodegradable or wet waste;

(c) hazardous waste in suitable bins and handover segregated waste to authorised waste processing or
disposal facilities or deposition centres through the authorised waste collection agency by paying the
carrying charges specified by the Board from time to time.

The colour of bins for storage of segregated waste shall be green for biodegradable waste, blue fornon-
biodegradable or dry waste and black for domestic hazardous waste.

All resident welfare and market associations shall, in partnership with the Board, ensure segregationof waste
at source by the generators, facilitate collection of segregated waste in separate streams, handover recyclable
material to either the authorised waste pickers or the authorised recyclers.

The biodegradable waste shall be processed, treated and disposed off through composting and Refused
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(6)

(7

(®)

9)

(10)

(11)

(12)

(13)

(14)

(15)

(16)

Derived Fuel within the premises as far as possible and the residual waste shall be filled in the Sanitary
Landfill or agency as directed by the Board.

All gated communities and institutions with more than 5,000 square meters area shall, in partnershipwith the
Board, ensure segregation of waste at source by the generators; facilitate collection of segregated waste in
separate streams, handover recyclable material to either the authorised waste pickers or the authorised
recyclers.

All hotels and restaurants shall, in partnership with the Board, ensure segregation of waste at source, facilitate
collection of segregated waste in separate streams, handover recyclable material to either the authorised
waste pickers or the authorised recyclers.

No person shall organize an event or gathering of more than one hundred person at any unlicensed place
without intimating the Board, either by physically or through online, along with payment of user fee as
specified in the First Schedule, at least three working days in advance and such person or the organiser of
such event shall ensure segregation of waste at source and handing over of segregated waste to waste
collector or agency as directed by the Board.

Used sanitary waste are to be securely wrapped as and when generated in the pouches provided by the
manufacturers or brand owners of these products or in a newspaper or suitable biodegradable wrapping
material and place the same in the bin meant for non- biodegradable waste or dry waste.

Every street vendor shall keep suitable containers for storage of segregated waste generated during the course
of his activity such as food waste, disposable plates, cups, cans, wrappers, coconut shells, leftover food,
vegetables or fruits, and shall deposit such waste at waste storage depot or container or vehicle as notified by
the Board.

Waste generator of garden and horticulture waste generated from his premises shall store such waste
separately in his own premises and dispose of the same as per the directions of the Board from time to time.

Domestic hazardous waste shall be stored and delivered by every waste generator to the collection
vehicle which shall be provided periodically by the Board or any other agency authorised by it or the
Government of Maharashtra or the Maharashtra Pollution Control Board for collection of such waste, or
to a centre designed for collection of such waste for disposal in such manner as may be directed by the
Government of Maharashtra or the Maharashtra Pollution Control Board.

Construction and demolition waste shall be stored and delivered separately as provided under the
Construction and Demolition Waste Management Rules, 2016.

No untreated bio-medical waste, e-waste, hazardous chemicals and industrial waste shall be mixed with solid
waste and such waste shall be disposed of in accordance with the provisions of the Environment (Protection)
Act, 1986 (29 of 1986) and the rules or regulations made thereunder.

Every owner or occupier of any premises other than designated slaughter houses and markets, who generates
poultry, fish and slaughter waste as a result of any commercial activity, shall store the same separately in
closed, hygienic condition and deliver it at a specified time, on a daily basis to the collection vehicle provided
by the Board for this purpose:

Provided that there shall not be any depositing of such waste in any community waste bin and such
deposition is strictly prohibited.

Segregated bio-degradable solid waste if not composted by the generators, shall be stored by them within
their premises and its delivery shall be ensured to the worker of the Board or vehicle; or waste picker or
waste collector or to the waste collection vehicle provided for specified commercial generators of bulk
biodegradable waste at such times as may be notified by the Board from time to time.

CHAPTER 111
SOLID WASTE COLLECTION

Collection of solid waste.— (1) In compliance with the Solid Waste Management Rules, 2016, door to door
collection of segregated solid waste shall be implemented in all areas or wards of the Board, to collect
garbage from every house, including slums and informal settlements on a daily basis by integrating the
informal door to door collection system with Boards collection system.

(2 In order to collect garbage from every house, area-wise specific time slot shall be set and publishedat
conspicuous parts of that area and on the website of the Board.
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(3) The time for house to house garbage collection shall be set from 6 am to 11 am.

(4) For collection of garbage from trading establishments, shops in commercial areas or any other
institutional waste generators, commonly the time shall be from 7 am to 12 noon.

(5) The household, institution and commercial entities shall hand over the garbage to waste collector.

(6) Arrangements shall be made for collection of residual solid waste from bulk waste generators,
which are processing waste in-situ.

(7) Residual solid waste from vegetable, fruit, flower, meat, poultry and fish market shall be collectedon
day to day basis.

(8) Horticulture and garden waste shall be separately collected and disposed of once or twice in a week.

(9) To make optimum use of biodegradable waste from fruits and vegetable markets, meat and fish
markets, bulk horticulture and garden waste and to minimise the cost of collection and
transportation, such waste shall be processed or treated within the area where waste is generated.

(10) Manual handling of waste in the containers shall be prohibited and; if it is
unavoidable due to unexpected constraints, manual handling shall be carried out under proper
protection with due care for safety of workers.

(11) Waste generators shall be responsible to deposit their segregated waste in the auto-tippers or
rickshaws deployed by the Board or by the notified authorised waste collector.

(12) Segregated waste from multi-storied buildings, apartments, housing complexes may be collected
from the entry gate or any other designated location as directed by the competent authority.

(13) Changing needs and advances in technology shall be taken into consideration for selection of
collection equipment and vehicles from time to time.

(14) Auto-tippers or vehicles of specific capacity with-hydraulically operated hopper covering
mechanism from top having two compartments for carrying biodegradable and non-biodegradable
waste separately with a hooter shall be deployed for collection of waste.

(15) Automatic voice recorded device, bell or horn or other suitable device having sound not more than
the permissible noise level shall be installed on every garbage collection vehicle used by the waste
collectors.

(16) Route plans for each primary collection and transportation vehicle shall be provided by the Board
or by the notified authorised waste collector.

(17) These route plans in tabular as well as geographical information system map form, duly approved
by the Board shall mention starting point, starting time, waiting points, waiting time on route, end
point and end time of the specified route.

(18) The Board or the notified authorised waste collector shall provide a display board at each street to
display the time-table of primary collection and transportation vehicles to allow residents avail the
facility at specified time and such information shall also be uploaded on the website of the Board.

(19) In narrow streets where it is not possible to provide service by auto tipper or the vehicle, a three-
wheeler or smaller motorised vehicle with hydraulically operated hopper covering mechanism from
top having two compartments for carrying wet and dry waste separately with a hooter, compatible
with mobile transfer station shall be deployed.

(20) In congested and narrower streets where it is not possible to provide service by a three-wheeler or
any suitable smaller vehicle, cycle rickshaws or any other type of suitable equipment shall be
deployed.

(21) Smaller, narrow or congested streets or lanes where even a three-wheeler or rickshaw or any other
type of suitable vehicles may not be in a position to deploy, vantage points shall be designated at the
start of the locality or street, where the collection vehicle shall be parked and the helper or driver of
the vehicle shall carry a whistle and walk in the locality to announce arrival of the vehicle for
collecting solid waste.

(22) Time table for such collection system shall be displayed at the display board and uploaded on the
website of the Board.

(23) Every household shall be responsible to ensure to handover segregated waste to the collector at the
designated place.
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(24)

(25)

Auto tippers, three-wheelers, rickshaws and any other type of collection vehicles engaged in the
service shall collect waste only from households and not from any other source, such as, dhalaos,
open sites, ground, bins or drains.

The Board or its notified authorised waste collectors shall be responsible to cover all the streets or
lanes of each zone for the primary collection of solid waste.

CHAPTER IV
SECONDARY STORAGE OF SOLID WASTE

Storage of solid waste in the secondary storage points.—(1) Segregated solid waste collected from doorsteps
shall be taken to waste storage depots, community storage bins or fixed mobile transfer stations or the
locations specified by the Board for secondary storage of waste.

)

)

4)

(5)

(6)

7

(®)

©)

The secondary storage points shall have covered containers, of specified colour, for separate storage
of the following, namely:—

(@)  non-biodegradable or dry waste;
(b)  biodegradable or wet waste;
(c)  domestic hazardous waste.

Different coloured containers shall be used in the areas demarcated by the Board to keep segregated
waste in the following manner, namely:—

(@)  green for biodegradable waste;
(b)  blue for non-biodegradable waste;
(c)  black for domestic hazardous waste.

The Board shall, from time to time, notify mandatory colour coding and other specifications of

containers as provided in the Solid Waste Management Rules, 2016 for storage and delivery of
different types of solid waste to enable safe and easy collection without any mixing or spillage
of waste, whichgenerators of different types of solid waste shall adhere to.

The Board on its own or through outsourcing agencies shall maintain the storage facilities for solid
waste in a manner that does not create unhygienic and unsanitary conditions around it.

Containers of various sizes in the secondary storage depots shall be provided by the Board or any
agency authorised by it in different colours as specified in these bye-laws.

Storage facilities shall be created and established by taking into account quantities of waste
generation in a given area and the density of population and such storage facilities shall be user
friendly and shall be so designed to ensure compaction of waste and not exposed to open atmosphere.

All the housing co-operative societies, associations, colonies, residential and commercial
establishments or gated communities shall have the responsibility to put colored bins as specified in
these bye-laws and to keep adequate number of containers in clean and good condition in
appropriate places intheir own complexes at their own cost, so that the daily waste generated there
can be properly deposited.

The Board or the agency authorised by it shall carry out washing and disinfection of all the bins on a
regular basis.

Recycling centres for dry waste (Non-biodegradable waste).— (1) The Board shall convert its existing dhalaos
or identify specific locations as per requirement, as ‘recycling centres’ which shall be used for segregation of
dry waste received through street or door to door waste collection service.

(2)
3)

4)

®)

Recycling centres may be increased depending on the quantity of dry waste received.

Dry (non-biodegradable) waste collected through street or door- to-door collection system and from
commercial establishments shall be transferred to the designated recycling centres and such
designated centres shall receive only dry waste.

The households may also directly deposit or sell their recyclable dry waste to the authorised agents or
authorised waste dealers, as the case may be, of the Board at these recycling centres at pre-notified
rates.

The dealers shall maintain weighing scale and a counter at a permitted place at each recycling unit for
this purpose.
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(6)  The authorised agents or, as the case may be, the authorised waste dealers shall be allowed to dispose
of or sell the recyclable waste to the secondary market or recycling units only in consonance with the
provisions of the Solid Waste Management Rules,2016.

(7)  The authorised agents or authorised waste dealers shall be entitled to retain sales realisation thereof.

7. Deposition centre for specified domestic hazardous waste.— (1) For the collection of domestic hazardous
waste, a deposition centre shall be set up at a suitable location for receiving the specified domestic hazardous
waste and such facility shall be set-up in each ward in such manner as may be decided by the Government
and notify the timing of receiving of such waste.

(2) The Board may also give the responsibility to authorised agent or concessionaire to collect
domestic hazardous waste from all waste generators in segregated manner and such waste shall be
transported separately to the hazardous waste disposal facility set up by the Government.

CHAPTER V
TRANSPORTATION OF SOLID WASTE
8. Transportation of solid waste.— The transportation of solid waste shall be done in the following manner,

namely:—

(i)  wvehicles used for transportation of waste shall be covered in such manner that the collected waste is
not exposed to open environment and the vehicles may also include compactors and mobile transfer
stations depending upon choice of technology by the Board,;

(iiy  the storage facilities set up by the Board shall be attended daily for clearing waste and the areas
surrounding the place where the bins or containers are kept shall also be cleaned;

(iii)  the collected and segregated bio-degradable waste from residential and other areas shall be transferred
to the processing plants like compost plants, bio- methanation plants or any such other facilities in a
covered manner;

(iv)  wherever applicable, for biodegradable waste, preference shall be given for on-site processing of such
waste;

(v)  collected non-bio-degradable waste shall be transported to the respective processing facilities or
secondary storage facilities;

(vi) construction and demolition waste shall be transported as per the provisions of the Construction
and Demolition Waste Management Rules, 2016;

(vii) the Board shall make arrangements for transportation of inserts in a proper manner. The street
sweeping waste and removable drain silt shall be removed immediately after the work is over;

(viii) transportation vehicles shall be so designed that multiple handling of waste, prior to final disposal,
is avoided,;

(ix)  the collection vehicles engaged for transportation purpose shall deposit or transfer the waste only
at the mobile transfer station or fixed compactor transfer station wherever provided,;

(x)  in case mobile transfer station or fixed compactor transfer station are not stationed at the designated
location at that point of time for any reason, then the loaded vehicle shall go to the next designated
location of the mobile transfer station or fixed compactor transfer station or the site specified by the
Board to unload the waste;

(xi)  fixed compactor transfer station shall be transported through hook loader;

(xii) the mobile transfer station or fixed compactor transfer station shall transport the waste directly to
compost plant, waste to energy plant or any other site or plant as may be designated by the Board;

(xiii) there shall not be any inter-mixing of waste from various sources during the transportation of
waste;

(xiv) the services of street level collection and transportation of waste shall be provided every day;

(xv) the mobile transfer station engaged in this service shall receive waste only from designated auto
tippers, three-wheelers or vehicles or bins collecting waste from street level operations;

(xvi) the dedicated mobile transfer station shall be deployed at specified locations to receive waste from the
auto-tippers, three-wheelers or rickshaws engaged in street-level and door-to-door collection of solid
waste from households and commercial establishments as per the approved route plans;
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10.

11.

(xvii) the design of mobile transfer station or fixed compactor transfer station shall allow unloading of waste
from primary collection vehicles by consuming minimum time and without littering waste;

(xviii) the garbage spilled near mobile transfer station or fixed compactor transfer station, while transferring
the solid waste, shall be cleaned so that no spillage is left. Disinfectant shall be used after cleaning
process at that location;

(xix) the Board or its authorised agent or agency shall install closed circuit television cameras at all
secondary storage facilities.

CHAPTER VI
PROCESSING OF SOLID WASTE

Processing of solid waste.— (1) The Board shall facilitate construction, operation and maintenance ofsolid
waste processing facilities and associated infrastructure on its own or through any agency for optimum
utilisation of various components of solid waste adopting suitable technology including the following
technologies and adhering to the guidelines issued by the Central Government in the Ministry of Urban
Development from time to time and standards prescribed by the Central Pollution Control Board, namely:—

@) to minimise transportation cost and environmental impacts, preference shall be given to
decentralised processing such as bio-methanation, microbial composting, vermi-composting,
anaerobic digestion or any other appropriate processing for bio-stabilisation of
biodegradable waste;

(b) through medium or large composting or converting into refused derived fuel plants at
processing plant of the Board;

(© through waste to energy processes by refuse derived fuel for combustible fraction ofwaste or
supply as feedstock to solid waste-based power plants;

(d) through construction and demolition waste management plants; and

(e to make all endeavours to create a market for consumption of refuse derived fuel to theextent
it is possible.

(2) In waste to energy plant by direct incineration, absolute segregation shall be mandatory and be
part of the terms and conditions of the relevant contracts.

(3) The Board shall endeavour that recyclables such as paper, plastic, metal, glass, or textile material
go to authorised recyclers.

Other guidelines for processing of solid waste.— (1) The Board shall enforce processing of bio-degradable
waste on site of generation of such waste through composting or converting to refused derived fuel, as far as
possible, at resident welfare associations, group housing societies, markets, messes of armed forces and other
agencies, gated communities and institutions with more than 5000 square metres. areas, all hotels and
restaurants, banquet halls and places of such nature and preference shall be given for on-site processing of
biodegradable waste generated by other waste generators as well.

(2) The Board shall enforce that markets dealing with vegetables, fruits, flowers, meat, poultry and
fish waste while processing bio-degradable waste ensure hygienic conditions.

(3)  The Board shall enforce processing of horticulture, parks and garden waste separately in the parks
and gardens as far as possible.

(4) The Board shall take all steps to involve communities in waste management and promote home
composting, bio-gas generation, decentralised processing of waste at community level, subject to
control ofodor and maintenance of hygienic conditions around the facility.

CHAPTER VII
DISPOSAL OF SOLID WASTE

Disposal of Solid waste.— (1) The Board shall undertake on its own or through any other agency, the
construction, operation and maintenance of sanitary landfill and associated infrastructure for disposal of
residual waste and inert street sweepings and silt from surface drains in such manner as may be provided in
the Solid Waste Management Rules, 2016, and any other obligation imposed by any other law for the time
being in force.

(2) Not with standing anything contained in sub-paragraph (1), the Board may enter into
agreement with any other municipal body or group of municipal bodies so as to get the residual
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12.

13.

14.

waste, inert street sweeping waste, silt from surface drains and others generated within the area of
responsibility of the Board are disposed in landfill and associated infrastructure constructed,
operated and maintained by such municipal body or group of municipal bodies.

CHAPTER VIII
USER FEE AND PENALTY

User fee for collection, transportation and disposal of solid waste.— (1) There shall be a user fee fixed for
providing services for garbage collection, transportation and disposal from waste generators by the Board.
The rates of user fee are as specified in the First Schedule.

(2) The Board shall collect the user fee so fixed from waste generators or the authorised agency or
any person authorised by the competent authority by a general or special order in this behalf.

(3) The Board shall prepare the database of all the waste generators for the purpose of levying user
fee, and evolve appropriate mechanism for billing or collection or recovery of such user charges,
withinsix months from the date of notification of these bye-laws and the database shall be updated
regularly.

(4) The Board may adopt different methods for collection of user fee including online payment, on
particular days in a month, preferably in first week of each month, shall be fixed for collection of
such user fee.

(5)  There shall also be a system of yearly or half yearly payment.

(6) In case the user fee is paid in advance for the entire year, then amount for ten months shall be charged
instead of twelve months. Similarly, for six months advance payment, five and half months demand
amount shall be charged instead of six months.

(7)  In case of default of payment of user fee, the competent authority may recover the same from the
defaulter as an arrears of tax under sections 101,102 and 324 of the Act.

Penalty for contravention.— (1) Whosoever contravenes or fails to comply with any of the provisions of the
Solid Waste Management Rules, 2016 or these bye-laws shall be imposed with penalty as specified in the
Second Schedule.

(2) In case of contravention continues or non-compliance as mentioned in sub-paragraph (1) forevery
such default, penalty which may extend to five hundred rupees shall be imposed on per day basis.

CHAPTER IX
RESPONSIBILITIES OF STAKEHOLDERS
Responsibilities of waste generators. —
(1) Prohibition of littering:—

(@ no person shall litter in any public place except in authorised public or private litterreceptacles.
No person shall repair vehicles, wash or clean utensils or any other object or keep any type of
storage in any public place, open or vacant space, except in such public facilities or conveniences
specifically provided for any of these purposes.

(b) no person shall litter on any open or vacant property except in authorised private or public
receptacles.

(c) no person, whether a driver or passenger in a vehicle, shall litter upon any street, road, sidewalk,
playground, garden, traffic island or other public place.

(d) no person shall drive or move any truck or other goods vehicle unless such vehicle is so
constructed and loaded as to prevent any load, contents or litter from being blown off or
deposited upon any road, sidewalks, traffic island, playground, garden or other public place.

(e) it shall be the responsibility of the owner of any pet animal including dog, cat or such other
animal to promptly scoop or clean up any litter created by such pet on the street or any public
place and take adequate steps for the proper disposal of such waste preferably by their own
sewage system.

(f) no person shall litter in any drain, river, open pond or in water bodies.

2 Burning of waste:—
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15.

Disposal by burning of any type of solid waste at public places or at any private or public property is
strictly prohibited.

(3) Clean Area:—

(@) every person shall endeavour that any public place in front of or adjacent to any premises owned
or occupied by him including the footpath and open drain or gutter and kerb is free of any waste,
either in solid or liquid form;

(b) for public gatherings and events organised in public places for any reason (including for
processions, exhibitions, circuses, fairs, political rallies, commercial, religious, socio-cultural
events, protests and demonstrations, and other similar things) where permission from the police
department or from the Board, as the case may be, is required, it shall be the responsibility of the
organiser of the event or gathering to ensure the cleanliness of that area as well as all appurtenant
areas;

(c) refundable cleanliness deposit, as notified by the Board, shall be collected by the authorised
officer for the duration of the event from the organiser.

(d) the deposit shall be refunded on the completion of the event after it is noted that the said public
place has been restored back to a clean state, and any waste generated as a result of the event has
been collected and transported to designated sites.

(e) the deposit collected by the Board is only for maintenance of cleanliness of the public place and
does not cover any damage to property. In case the organisers of the event wish to avail of the
services of the Board for the cleaning, collection and transport of waste generated as a result of
that event, they may request by making an application to the concerned department or section in
the Board and pay the necessary charges as may be fixed by the competent authority for this
purpose.

(f) dumping of solid waste on vacant plot and depositing construction and demolition waste at non-
designated locations shall be dealt with by the Board in the following manner, namely.—

(i) the Board may serve a notice on the owner or occupier of any premises, requiring such
owner or occupier to clear any waste on such premises in such manner and withinsuch time
as may be specified in such notice;

(ii) if, the person on whom the notice has been served fails to comply with the requirements
imposed by the notice, such person shall be liable to pay penalty for each such failure, as
ordered by the competent authority or by an employee as designated by the competent
authority for the said purpose;

(i1i) apart from paying the penalty on whom the aforementioned notice is served fails to comply
with the requirement imposed by such notice, the competent authority or a person
designated by him may, enter on the premises and clear the waste and recover from the
occupier the expenditure incurred in having do so.

Duty of manufacturers or brand owners of disposable products and sanitary napkins and diapers.— (1) All
manufacturers of disposable products such as, tin, glass, plastic packaging, and other similar things or brand
owners who introduce such products in the market within the jurisdiction of the Board shall provide
necessary financial assistance to the Board for establishment of waste management system.

(2) The Board may also coordinate with the concerned departments in the Central Government and
with the Government of Maharashtra for implementation of these provisions.

(3)  All such brand owners who sell or market their products in such packaging materials which are non-
biodegradable shall put in place a system to collect back the packaging waste generated due to their
production.

(4)  Manufacturers or brand owners or marketing companies of sanitary napkins and diapers shallexplore
the possibility of using all recyclable materials in their products or they shall provide a pouch or
wrapper for disposal of each napkin or diapers along with the packet of their sanitary products.

(5) It shall be the responsibility of all such manufacturers, brand owners or marketing companies to
educate the masses for wrapping and disposal of their products.

(6)  All industrial units using fuel and located within one hundred kms’ from a solid waste based refuse
derived fuel plant shall make arrangements to replace at least five per cent of their fuel
requirement by refused derived fuel so produced.
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16.

Responsibility of Board.— (1) The Board shall, within its territorial area, be responsible for ensuring regular
system of surface cleaning of all common areas, such as streets or roads, public places, temporary
settlements, slum areas, markets, parks owned by it, gardens or drains by employing human resources and
machines and shall be bound to collect the garbage from the declared storage containers, and transport it
every day to the final disposal point in closed vehicles for which the Board may engage private parties or
agencies on contract or public private partnership mechanism, apart from its own cleaning staff and vehicles
and the Board shall also identify all the commercial areas for carrying out sweeping twice a day, if needed.

2)

3)

(4)

Q)

(6)

(")

(8)

©)

(10)

(11)

(12)
(13)

(14)

(15)

(16)

(17)

The Board or any agency authorised by it shall provide and maintain sufficient number of community
litter bins of proper size on public roads, in surroundings of bus stops, religious places and in
commercial areas, if found necessary.

The competent authority shall, for the purpose of managing solid waste activities in decentralised
and regular manner, designate one official or an employee in every ward to supervise the spots of
containers, public toilets, community toilets or urinals in public places, transfer station for public
garage, landfill processing units, and other similar things.

The competent authority shall designate adequate number of senior officials, preferably not below
the rank of Sanitary Inspector or equivalent, as Nodal Officers to monitor the progress of
segregation, collection, transportation, processing and disposal of solid waste.

Each ward shall be divided into sweeping beats based on the prescribed parameter and deploy its own
or outsourced manpower accordingly or rationalise the existing deployment and monitor their
work by using latest and suitable technology and the Board may also enter into public private
partnership forthe said purpose as it deems fit for a portion of its area of responsibility.

Each beat shall be inspected by the supervising officials on daily basis as per the directions given
from time to time.

The Board shall employ latest road or street cleaning machines, mechanical sweepers or other
equipment which improves the efficiency of sweeping and drainage cleaning.

The Board shall create awareness and sensitisation through information, education and communication
campaign and educate the waste generators and other stakeholders about the various provisions of the
Solid Waste Management Rules, 2016 and this bye-laws with special emphasis on userfee and
penalties.

The Board shall encourage waste generators to treat wet waste at source and it may consider
creating systems for incentives for adoption of decentralised technologies such as composting, and
other similar things.

Incentives may be like awarding and recognising the households, Resident Welfare Associations and
institutions, etc., by giving certificates, by publishing their names on respective websites or
rebatein property tax, and other similar things.

The Board shall undertake use of compost in all parks, gardens maintained by it and wherever
possible, in other places under its jurisdiction.

Incentives may be provided to recycling initiatives by informal waste recycling sector.

The Board shall make efforts to streamline and formalise solid waste management systems and
make all endeavour that the informal sector workers in waste management (waste pickers) are given
priority to upgrade their work conditions and are enumerated and integrated into the formal
system ofsolid waste management.

The Board shall ensure that the operator of a facility provides personal protection equipment including
uniforms, fluorescent jackets, hand gloves, raincoats, appropriate foot wear and masks to all workers
handling solid waste and the same are used by the workforce.

The Board shall ensure occupational safety of its own staff and staff of outsourced agency involved
in collection, transport and handling of waste by providing appropriate and adequate personal
protective equipments.

In case of an accident at any solid waste processing or treatment or disposal facility or landfill
site, the officer- in- charge of the facility shall report to the Board immediately which shall review
and issue instructions, if any, to the in- charge of the facility.

The Chief Executive Officer or any other officer authorised by him shall conduct regular checks in
various parts of the wards and other places of collection, transportation, processing and disposal of
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(18)

(19)

(20)

(21)

(22)

solid waste and supervise compliance of various provisions of the Solid Waste Management
Rules, 2016 and this bye-laws.

The Board shall develop a public grievance redressal system by setting up of call center at its
headquarter.

The public grievance redressal system may include short message service based service, mobile
application or web based services.

The Board shall install bio-metric or smart card technologies or Information and Communication
Technology System for tracking and recording attendance of employees associated with the
working ofthe Solid Waste Management Rules, 2016 and the bye-laws at their headquarters, all
zonal offices and ward offices and shall make an endeavor to integrate such system with wages
or remuneration, as thecase may be.

To ensure greater transparency and public accessibility, the Board shall provide all necessary
information through its website.

The Board shall perform all other functions and discharge all other duties provided under the Solid
Waste Management Rules, 2016, which have not been specifically mentioned in this bye-laws.

CHAPTER-X
MISCELLANEOUS

17. Miscellaneous.— a. The Board shall co-ordinate with all other government agencies and authorities, to
ensurecompliance of these bye-laws within areas under the jurisdiction or control of such bodies.
THE FIRST SCHEDULE
[ See paragraphs 4(8) & 13(1)]
USER FEE FOR SOLID WASTE MANAGEMENT
S.No | Categories User Fees from each
premises/house/dwelling unit/Flat per
month
(in Rupees)
1) ) ®)
1 Residential dwelling unit:
(i)up to50 sq .mts. 50
(if)over 50 sg. mts. upto 200sq. mts. 100
(iii)over 200 sg.mts. 200
2 Street Vendor 100
3 Commercial establishments, shops, eating places (Dhaba
/sweetshops/coffeehouse etc) 500
4 Guest House/Dharamsalas 2,000
5 Hostel 2,000
6 Restaurants upto the sitting of 50persons 2,000
7 Restaurants with sitting of more than 50 persons 3,000
8 Hotel (Unstarred) 2,000
9 Hotel (Up to 3 star) 3,000
10 Hotel (Over3 star) 5,000
11 Commercial offices, government offices, bank, insurance 2,000
offices, coaching classes, educational institutes, etc.
12 Clinic, dispensary, laboratories (upto 50beds) only non- 2,000
biomedical waste
13 Clinic, dispensary, laboratories (morethan50beds) only non- 4,000
biomedical waste
14 Small and cottage industry, workshops (only non-hazardous 3,000
waste)
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15 Godowns, cold storages (only non-hazardous waste) 5,000
16 Marriage/Party Halls, festivals, halls, Party Lawns, 5,000
exhibition and fair's
17 Clubs, Cinema Halls, Pubs, Multiplexes and other such
places 4,000
18 Any other non-commercial, commercial, religious or 2,000
charitable institutions not covered in any other category
19 Other places/activity not provided above As decided by the Chief Executive
Officer by general or special order

Note;- Late payment Surcharge shall be charged at the rate of ten per cent, per annum of the user fee or charges, if
the user fee or charges are not paid within thirty days of raising the demand.
THE SECOND SCHEDULE
[See Paragraph 14(1)]
PENALTIES
S.No Rule/ Byelaw No. Failures/Contraventions Applicable to Penalty
for every
default
(inRs.)
1 2 3 4 5
1 Rule 4(1) (a) of Solid | Failure to segregate and store | Residential 200/-
Waste Management | waste and handover segregated Marriage/Party Halls. Festival | 5.000
Rules, 2016 read with | waste in accordance with the g y ' ’
Halls, Party Lawns,
paragraph 4(1) (a). Rules and bye-laws
Exhibition and fairs with area | 5,000
less than 5000 sgm.
Clubs, Cinema Halls, Pubs, | 5,000
Community halls, Multiplexes
and other such places with
area less than 5000 sgm.
Other non-residential entities | 500
with area less than 5000sgm.
2 Rule 4(1)(b) and (d) of | (i.) Failure to deal with | Residential 200
Solid Waste sanitary  waste  in
Management Rules, accordance  with  the
2016 read with Rules and bye-laws
paragraph 4 (11) and 4
(13) . . .
(ii.) Failure to deal with —
horticulture waste and | Non-Residential 500
garden waste in
accordance  with the
Rules and bye-laws
3 Rule 4(1)(c) of Solid | Failure to deal with construction | Residential 200
Waste Management | and demolition waste in
Rules, 2016 read with | accordance with the Rules and | Non-Residential 500
paragraph 4 (15) bye-laws
4 Rule 4(2) of Solid | Open burning of solid waste Violator 5,000
Waste Management
Rules, 2016 read with
paragraph 15 (1)
5 Rule 4(4) of Solid | Organizing an event or | Person organized such event or | 5,000
Waste Management | gathering of more than one | gathering or, on whose behalf
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S.No Rule/ Byelaw No. Failures/Contraventions Applicable to Penalty
for every
default
(inRs.)
Rules, 2016 read with | hundred  person at any | such event or gathering has
paragraph 4(10) unlicensed place  without | been organized and the event
following the prescribed | manager or managers, if any,
procedure in Rules and bye- | who organized such event or
laws gathering
6 Rule 4(5) of Solid | Street Vendor failing to deal | Violator 200
Waste Management | with waste in accordance with
Rules, 2016 read with | the Rules and bye-laws
paragraph 4(12)
7 Paragraph 15(1) read | Littering Offender 500
with rule 15 (g) of
Solid Waste
Management Rules,
2016
8 Rule 4(6) of Solid | Failure to deal with waste in | Resident Welfare Association 5,000
Waste Management | accordance with the Rules and
Rules, 2016 read with | bye-laws Market Association 5,000
paragraph 4 (4)
9 Rule 4(7) of Solid | Failure to deal with waste in | Gated Community 5,000
Waste Management | accordance with the Rules and
Rules, 2016 read with | bye-laws Institution 5,000
paragraph 4(6)
10 Rule 4(8) of Solid | Failure to deal with waste in | Hotel 5,000
Waste Management | accordance with the Rules and
Rules, 2016 read with | bye-laws Restaurant 5,000
paragraph 4(8)
11 Rule 17(2) of Selling or marketing of | Manufactures and/or Brand | 5,000
Solid Waste | disposable products without a | owner
Management Rules, | system of collecting back the
2016 read with | packaging waste generated due
paragraph 16(3) to their production
12 Rule 17 (3) of Failure to take measure in | Manufactures and/or Brand | 5,000
Solid Waste | accordance with the Rules and | Owner  and/or marketing
Management Rules, | bye-laws companies
2016 read with
paragraph 16 (4)
13 Rule 18 of Solid Waste | Failure  to replace  fuel | Industrial Unit 5,000
Management Rules, | requirement by refuse derived
2016 read with | fuel
paragraph 16 (6)
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